~ ‘ : REGISTERED

CENTRAL ADMINISTRATIVE TRIBWNAL
BANGALORE BENCH

[ XN NN ]

Commercial Complex(BDA),
Indiranagar,
Bangalore- 560 038.

o=tedt) 2 F E B 1988

CONTEMPT OF COURT APPLICATION NO - 54 /87 ()
IN APPLICATION NO. agg(ee(T) :

APPLICANT Vs RESPONDENTS
Shri P. Nagaraja Reo & 2 Ore ' The Cheirmen, Railway Board , New Dekhi
& 3 Ors
To : .
1, Shri P, Nagarajs Rao 6. The Genperal Manager
Southern Railways
2, Smt P, Maera ' madras - 600 003
(S1 Nos 1 & 2 = Mo, 1-78, Plot No. 82 7. The Controller of Stores
Mot inagar Southern Railways
Hyderabad - 500 018) Madres - 600 003
3. Smt M. Rejalakshmi _ 8. The District Controller of Stores
No. 1460, IV Cross Southern Railways
K.P. Agrahara Mysore South
K.R, Mohalla : Mysore - 570 008

“Mysors - 570 004 :
- 9, Shri M, Sreerangaleh

4, Shri S. Narayana Railway &dvocate -
Advocate 3, S.P.Jﬂuilding, 10th Cross
C/o Shri M. Narayanaswamy Cubbonpeét Main Road
" Advocate Bangalore - S60 002

No. 844 (Upstairs)
yth Block, Rajajinagar
Bangalore - 560 010

S. The Chairman
Railway Bopard
Ministry of Railways
Rail Bhavan
New Delhi - 110 001

Subjects SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed hercwith the cony of DRDER/SX%X/ .
Contempt of Court
INXRRINXBABER passed by this Tribunal in the abave said[applicaglon

on 12-2-88
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PUTY REGISTRAR _
Encls as_sbove. C» ‘ - (JUDICIAL) )
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l ® In the Central Administrative

) Tribunal Bangalore Bench,

i;' - Bangalore

- P, Nagaraja Reo & 2 Ors v/ The Chairman, Railway Board, New Delhi

. _
cC 54/87 &3 Ors
Order Sheet (contd)

| S. Narayana M. Si‘eerangaiah

§
1
b

;,‘Date ‘ Office Notes I Orders of Tribunal
L12.2.84 - , KSPVC/PSM
ORDER

ai -
. Petitioner by Shri S. Narayana.
. - Contemners by Shri M.Srirangaiah,

i" .

In this petition filed under section
17 of the Administrative Tribunals Act, 1985
and Contempt of Courts Act, 1971, the

e e ST

petitionersihave moved this Tribunal to

punish the accused for nonimplementation

of an order made on 28.11.1936 in their

favour in A No.892/86(A).

2. Shri Srirangaiah appearing for the
Contemners tiles a Memo stating that _ .. -

|amounts due to the applicants im-terms of
the order made by this Tribunal have been

%
paid to them and the order has been complied

with in its entirity, Shri Narayana does
not rightly dispute this position.

3. In this view these CBntempt of Court
proceedings are lisbtle to Xk be dropped.
We, therefore, drop these Contempt of Lourt

proceedings. But in the circumstances of

the case we direct the parties to bear

their own costs,
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T 1 N C T VICE THAIRMAN v MEMBER (AR) '
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/ GOVERNMENT OF INDIA (BHARAT SARKAR)

ISTRY OF TRANSPORT (PARIVAHAN MANTRATLAYA)
DEPARTMENT OF RAILWAYS RAHL-NVIBHAG)
(RAILWAY BOARD)

S\ A
NoE(G) 8y~ -LL3- ﬁ(%"n‘p New Delhi, dated '7__1;)-198 &

The Registrar, Central Administrative Tribunal,

The summons/

Railway is the competent authority to deal with this matter.
orders in question have, therefore, been sent ‘to that authority for further

necessary action.
Yours faithfully,

DA: Nil. tor Seé;etary, Railway Board.

No. E(G) 8 ¥ 1136 CB%D New Delhi, dated 192@8/

Copy together with the summons/orders received from the Tribunal/ _
Cou)\ are forwarded in original to the General Manager.. e~ ...... ........ .. &:%

Railway for further necessary action.

Desk Officer, Establishment

DA/AY4 above.
' Railway Board
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